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CCEHTRAL ADMINISTRATIVE TRIBUNAL,

1244/1339, with OA No.1546, 154

New DeThi,'thiS

1. Balwinder Singh .

A/117, Lajpatnagar I, New Delhi
2. - Vinod Kumar: : -

Viiiage Kherikalan, Dt. Faridabad
3. Rakesh : :

S, Dabar Colony B Block, Faridabad
4. Raj Kumar .

¥i11. Bhatola, Teh & Dt. Faridabad
(By Shri Surinder Singh, Advocate)

versus

t. Director Genera1 CPWD
1 rman Bhavan, hcw Delhi

Executive Engineer

CPWD, Faridabad
3. M/s. Chawla Sons

117, Lajpatnagar, New Delhi

/8. Reagon Refrigerator

48/5, East Punjabi Bagh, New Delhi

.t 1e /
. (M

46/1933

(&3]

anti Kunj -
y, Faridabad

VEersus

i. Director General, CPWD

Nirman Bhavan, New Delhi
2. EXECut]ve Engineer

CPWD, Faridabad
-~ 1 . & . .
3. M/s. Laxmi Electrical, Faridabad
4. M/s. Virmani Electrical, Faridabad
5. Power Electricals, Faridabad
DA No.1547/1999
i, Prem Swngh

363, Ba3u1uya Colony, Ward No.2

Cld Faridabad
2. Mahesh Kumar

Vill. Daveli, Dt. Faridabad
3. Mukesh )

1741/I1, NH 1V, Far1dab

VEINSUS

i. Director General, CPWD

Nirman Bhavan, New Delhi
2. Executive Engineer

CPWD, Faridabad .

28th day of March, 2001
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8. M.L.Electrical, Faridabad
/132, Nishan Hut, NIT, Faridabac
3 K.K.E1ubtr1ca1,aNIT,Farwdabad .. Respondsnts

PN

CA NG.1548/13393
1. Ram Gopal .
¥ill. Devli, Dt. Faridabad
Z. Devinder Sharma
0-22/D~2, Molar Band Ames
Badarpur, New Delhi
3. Ashok
B-5C, Zamrudpur, New Delhi
4, Shiyam La
0-23/D-2, Molar Band Ames
Badarpur, New Delhi

- versus

rect
rman Bhavan, New Delhi -

. Executive Enginesr
CFWD, Faridabad

ecior General, CFWD
i

3 H;s. Fower Elec cal
WH-5,Faridabad .. Respondents
o4 NG, 1551/1999
Pl PP S o D,
LW S NS vQiii
G~8202, Mangolpuri
Delhs . Applicant
versus
t. Director General, CPWD
Nirman Bhavan, New Delhi
2. Executive Engineer '
CPWD, Faridabad
3. M/s. M.L. Electrical, Faridabad
5/132, Nishan Hut, Far1dabad -+, Respondents
- 5, ‘
By Shri 3urinder Singh, Advocate for al) the applicants
8y 3Bhri 3.M. Arif, Advocate fur'off1C1a1 respondents
By Shri Rahman, Advocate for private respondents
ORDER
Trie relief sought for issu involved and the facts
in all the aforesaid OAs are identical and therefore,
wWilhh the consent of ths counsels, I procesd to dispose of

these CAs through a common order.
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By the present 0OAs app
cificial respondeénts (Central Public Works Department) *to

regularise their services and pay them arrears on
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work Torce did in fact work for niore than 240 days in the
y&ar and as a matter .of fac , there was ﬁo dispute raised
’ . . /
o that score’ by the Board and>1t is.on this factual

score tnat the Labour Court did record that the presence

of an  intermediary would not, however, alter the

situation as regards the existence of relationship of
emgioyer and the workmen. Moreover, in that case it was

not  disputed that ths work of the contract labourer was
T perennial nature. 1In the present OAs rsspondents have
stated that the second respondent is a prime agency for

executing electrical jobs of various Central Government

agencies, we.g. . Income Tax, Central Excise, Provident
Fund etc. and takes them 'intc their hiands . whenever
fiecessary sanction and funds are made available. Thiese

Jobs are of temporary nature and very often various
departments withdraw their work from.the CPWD and allot
G other agencies or do themselves also, It is thus

ear that the work of the applicants in the present OAs

te Electricity Board

ct
O]

on -~ the Jjudgement of Haryana S

{(supra) doss not render any assistance to the applicants.

4 . . _ -

4. On  the other.. hénd, learned counsel for the
respondents drew my attention to the decisions by other
ccordinate Benches of thisg Tribunal dated 5.12.72000 {0A
MO 581/2000); 5.12.2000 (oA 45/2000) and 8.2.200% {CA

2231/1332)  filed by similarly placed persons and al?

these CAs were dismissed as not maintainable,

I On perusal of the material available before me, I do
not find any order. issusd by the official respondents in
gspect  of any of the applicants engaging them directly
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%8 Casual labourers or fdr that matter ény attendance
marked by the 'abp1icaﬂts in support of their workime
irectly ,uhdef the offibiaf respondents. Thus, thers
appears to ‘be no re]at onship between the officia

respondents and the applicants . and therefore this

Tribunal has no Jurisdiction to entertain these OAs,
1
©. Learned .counsel for the respondents also drew my

attention to the judgement of the Delhi High Court in cwp
NG.2741/1938 depidéd, on 26.5.2000, wherein it has been
id that  “In ~case the 6octrine -of  the appropriate
government 1is  not to abﬁﬂiéh contract ?abbur gystem irn
Cany of the' WOFRS/jObS’““O“eSS - in any offices/
ablishments of CPWD the effect of that would be that
contract 1ébour System is permissible  and. in that
eventuality CPWD sHa11 have the right to deal With these

contract workers in any manner it deems fit",

In the light of what has been discussed above, I am
U7 the considered view that the present CAs are not

naintainable and therefore they are dismissed No costs.
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